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Q) 
REPORT DATED 06-01-2023 OF THE TELANAGANA STATE 
POLLUTION CONTROL BOARD (R4) IN OA NO 23 OF 2021 FILED 
BEFORE HON'BLE NGT, SOUTH ZONE, CHENNAI FILED BY SRI 
SAMA_ SOMA NARASAIAH & OTHERS Vs UNION OF INDIA & 
OTHERS. 

It is to submit that, Sri Sama Soma Narsaiah, R/o. Jarngaon District & 
others has filed an Original Application No. 23 of 2021 kefcre the Hon’ble 
NGT, Chennai challenging the lack of EC conditions, violation of Mining 
License by the Stone Crusher unit of the 9" Respondent, M/s. Sri 
K.Thirumal Reddy, Building Stone & Road Metal Quarry located at 
Sy.No.110, Ippagudem, Staticn Ghanpur (M), Jangaon Distr ct. 

The Hon’ble NGT vide Order dated 07.12.2022, directed the TSPCB to 
submit additional report with regard to the renewal consent status of all 
the units Stone crusher, hot mix, quarry and Ready Mix concrete (RMC). 

In this regard, the following is submitted: 

1, M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry), 
Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon District is 
Building Stone & Road Metal! Quarry in an extent of 4 Ha. 

2. M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant}, Sy.No. 1106 
& 1107, Ippagudem (V}, Station Ghanpur (Mj, Jangzon District and 

engaged in Stone Crusher & Hot Mix Piant. 

3, M/s. Shriya Constructions (Ready Mix Concrete Plant), Sy.No. 1108/A, 
Ippagudem (V), Station Ghanpur (M}, Jangaon District is engaged in 

Ready Mix Concrete. 

The details of permissions obtained are as follows: 

1. M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal 

Quarry): 

The quarry management has obtained Extension of Environmental 

Clearance (EC) from SEIAA, Ministry of Environment Forests & Climate 

Change, Telangana state vid2 Order No. SEIAA/TS/CL/JNGN-34/2022, 

dated 31.10.2022 with a validity period of 30 years from cate of EC order 

or life of mine whichever is earlier. The life of mine is 18 Years. Copy of the 
EC order is herewith enclosed as ANNEXURE — I. 

The TSPCB issued Consent for Establisament (CFE) to the quarry vide 
Order No. 583-WGL/TSPCB/ZO-KYD/CFE/2018-2653, dated 07.02.2018 for



@ 

mining of building stone & road metal - 1,15,388.6 m?/annum. The TSPCB 

issued latest Consent for Operation (CFO) to the quarry vide order 583- 

WGL/TSPCB/ZO-HYD/CFO/2022-1745, dated 30.12.2022 valid up to 

31.12.2027 for mining of building stone & road metal-1,15,388.6 

m3/annum. Copy of the CFO order is herewith enclosed as 

ANNEXURE-II. 

2, M/s. Shriva Constructions (Stone Crusher & Hot Mix Plant): 

The TSPCB issued Consent fer Establishment (CFE) for Stone Crusher & 

Hot Mix Plant vid2 Order No. 508-WGL/TSPCB/ZO-HYD/CFE/TS- 

iPASS/2017-48 dated 28.04.2G17 for production of (1) Stone Chips — 500 

TPD & (2) Hot Mix Aspralt — 590 TPD, The TSPCB issued latest Consent for 

Operation (CFO) to the Stone Crusher & Hot Mix Plant vide Order Na. 

220524201697, dated 24.12.2022 valid up to 31.10.2032 for production of 

(1) Stone Chips - 500 TPD & (2) Hot Mix Asphalt - 500 TPD. A copy of 

CFO Order is enclosed as ANNEXURE-IIT 

The TSPCB vide Order dated 21.11.2022, levied Environmental 

Compensation of Rs.1,93,750/- in compliance with the Hon’ble NGT Orders 

dated 04.11.2021, for the period of violations. The industry has paid 

Environmental Compensatior of fRs.1,93,750/- to the TSPCB on 

05.12.2022. 

3. M/s. Shriya Constructions (Ready Mix Concrete Plant): 

As per GO Ms No. 2 & its amendments thereof, the SSI units other than 

notified 66 polluting categories shall obtain Acknowledgment from the 

TSPCB, which is one time permission, which serves the Consent of the 

Board (Annexure-IV). 

The above Ready Mix Concrete Plant falis uncer other than 66 notified 

polluting category industry and has obtained Acknowledgment of the 

Board, which would serve the ourpose of Consen= (Annexure-V). 

The Board officials have inspected the above industries on 20.12.2022 and 

all the units are complying the consent conditions issued by the Board. 

The Board will regularly monitor these industries for campliance of consent 

conditions issued by the Board and directions issued from time to time. 

Place: Warangal 

Date: 06-01-2023 i 7 “ 
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REGD.POST WITH ACK.DUE   
    

Order No. SEIAA/TS/OL/INGN-34/2022- Dt+33.17.2072 

Sub: SEIAA, US - 4.0 Ha, Building Stone & Road Metal quarry of Sri K. Thirume] 
eddy. Survey No. 1109, Ippagudem Village, Station Ghanpur Mandal. 
sFange District — Extension of validity period of Environmental Clearatice — 

ft 

  

   

Refi i. ter Ne, 1 /DEIAA-DEAC-J8/2016-1, dt. 31.10.2017 issacd by DEIAA, 
HL 
application 

  

2. Your submitted enline on 20.16.2020 ‘Proposal No. 
SIA/TG/MIN/293206/2022) MODI EC -eceived on 28.19.2020, 

  

   
    
   

0 Ma iv 
nda], 

    

ae, nde = } eference 2" cited informed that they have ‘nut |   

EC order and submitted previous dispatct    

2016-17 against permit 

t informed that the initial le: 

favour of the proponent for 

tained renewel of lease (in-principle 
py of Scrutinized / Approve 

ining Plan dt: 17.10.2 

  

      in 

         

      

      

7 a : EC obteined a j Proposed 

  

  

  

OO 
115,392 «70.1333 | 

E1104! 149.25,166 | 
5.29 ta 
21.0 6.0 
  

  

Ps 20 le Is Rs.AG lakhs 

    
   

  

mation fumishec, 
con made by the consultant M/s. Team Labs & Consultants, Hyderabad: Lr. dt. 

28.10.2022 of she ADMG, Jangeon furnishing year wise dispatch permits fer the period from 
2015-16 10 2022-23 except during 2016-17; S.O. 234G(E), dt. 16.06.2092; of MoEF&CC, Gol; 
the Corenitiee considered the proposal and recommended for extension of EC. The State 

Level Environment Impact Assessment Autherity (SEIAA), in tts mesting heid on 26.11.2022 
examinec the -equest of preponent and the recommendations of SEAC, and approved for 
extension of EC. The SEIAA, Telangana hereby extends the vaitdity period of 

Environmental Clearance issued vide reference 1° cited for a period of 3@ years from the date 

of BC order (OR) life of Mine whichever is earlier. It is reported that life of mine is 18 years 
1.10,133.3 m*/ennum. 

         
presentat 

   

The proponent shall not exceed beyond the permitted mining capacity memioned above and 
shall operate the mine with valid consent of TSPCB.. 
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No change in mining technology aud scope of working should de made without prior approval 

of the SELAA. TS, Hyderabad further expansion or modifications in the mine shai! be carried 

our with pricr approva. of the SBIAA. TS, Hyderabad / MoE&F, Gol, New Delhi. as 
applicable 

. The proponent shal] submit half-yearly compliance reporis in respect of the terms and 

conditions stipulated in this order im hard and soft copies to the S CCF, Integrared 

Regional Office of MoE>&CC, Gol. Hyderabad on 1° Fume and 1° December of each calendar 

year. 

  

I. Officials trom TSPCR & the Integzated Regional Office of MoEF&CC. Gol, Hyderabad who 
would be moniioring the implementation of environmental safeguards should be given fuli co- 

operation, faciiities and documents/data by the project proponents during their inspection. A 

cornpiete set of all the cocuments shall be supmuitted to the CCF. Integrated Regional Office ic 

MoEFX&CC, Gol, Hyderzbad, 

     

  

Il. The project authorities should advertise at least in two local newspapers widely circulated, 
one of which shall be tn the vernacular language of the locality concerned, within 7 days of the 

issue of clearance letter informing that the project has been accorded ervironmental clearance 

and 4 copy of the clearance letter is available with the SELAA, Telangana. 

. Data un ambient air quality should be reguisrly submitied to the Ministry including its 

Integrated Regional Office located at Hyderabad and the State Pollution Control Board’ Central 

Pollution Contro] Board once in six months 

The proponent shali coreply with Fiastic Waste Management Rules, 2016 & also comply with 
MoEF & CC Notification No: GSR. 571 (E), dated: 12.08.2021 which mandated banning of 

usage of identified Single Use Plastic items with effect from 61.07.2022. 

. The SEIAA, TS, Hyderabad may revoke or suspend the order, if implementation of any of the 

above condinens is nor satisfaccory. 

aller/modify the above conditions or st 

environment protection. 

  

né SELAA-TS, Hyderabad reserves the right to 

ipulaie any further condition in the interest of 

Sd/- sae Sd/- 

MEMBER SECRETARY MEMBER CHAIRMAN, 

SEIAA, TS. SEIAA. TS, SEIAA, T.S, 

Sri K. Thirumal Reddy, 

{4.0 Ha. Building Stone & Read Metal quarry) 

Fi. No. 1-9-1134, Shankar Nagar Hunter Road, 

Hanarnmkonda - 506 001, Warangal Urbau Districé 
Ph.No. +91 9030404628 
Mai i: kthirnmalreddyquarry@gmail.com 

Copy to: 

D
A
 

LO
 

oe
 

Prof. Ch. Kristina Reddy, Chairman, SEAC, Telangana for kind informaricn. 
‘The Member Secretary, TSPCB for kind information. 

The EE, RO: Warangai, TSPCB for information. 

The TRO, MoEF&CC, GOI, Hyderabad for kind information. 

The Secretary, MoEF&CC, GOL, New Dethi for kind information. 

The Director of Mines & Geology Dept., for kind information 

NVC E ALON 

JOINT CHIEF ENVIRONMENTAL ENGINEER 

ava



SeaIST TELAN GANA STATE POLLUTION CONTROL BOARD 

Wo, 6-3-1219, T ) Part, Block * Country hab, 

Uma Nupar, Begumpet ystestel Phone: 040-23402495 
Email: jooe-zhyd-tspcb@telangana gov.in 

     
CONSENT & HW AUTHORIZATION ORDER — 

  

Consent Order No: 583-WGL/TSPCB/ZOB/CFO/2022-° - Date: 39.12.2022 

(Consent Order for Existing/New or altered discharge of scwage and/or trade eT luents/outlet 
under Section 25/26 of the Water (Prevention & Control ef Pollution) Act, 1974 and 
amendments thereof and Operation cf the plant under section 21 of Air (Prevention & Control of 
Polluzion) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization 

under Rule 6 ol the Hazardous and other Wastes (Management and Transbcundary Movement) 
Rules, 2015. 

CONSENT is hercby granted under section 25/26 of the Water (Prevention & Control of 

Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981 
(here:nafter referred to as ‘the Acts’) and Authorization under the provisions of HW G4 & TM) 
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules ané orders made thereunder to 

M/s, Sri. Ik. ‘Phirumal Reddy 

(4.0 Ha. Building Stone & Road Metal Quarry), 
Sy.No. 1109, [Ippagaudem (V), 

Station Ghanpur (MD), Jangaon District 

(Hereinafter referred to as 'the Applicant') authorizing to operate the industriel plant. co discharge 
the effluents from the outlets and the quantity of Emissions per hour from the channeys as 

detaiied below: 

i) Outlets for discharge of effluents: 

 Ontlet Outlet Deseriptian “| Max Daily | Point of Disposal 
No. Discharge 

| Domestic effluent | O8KLD | Soptic tank follewad by seak pit 

ii) Emissions from chimneys: 

Chimnev Description of Chimney Quantity of Emissions Emissions 
No. _ atpeak flow standards 

1 Attached to DG set of capacity - 125 - SPM - 115 

| KVA moa Nm 

iii) Nazardous Waste Authorization: (Form — 2) [See Rule 6(2}]: 

M/s. Sti. 1. Thirumal Reddy (4.0 Ha. Building Stone & Road Melal Quarry), Sy.No. 1109, 
Ippaguder (V)}, Station Ghanpur (M), Jangaon District is hereby granted an authorization to 

operate a “se:lity for collection, reception, storage, transport and disposal of the following wastes 

with quancities as mentioned below: 

  

S.No. | Name of ‘the | Stream Quantity | / Bisposal option 

Uazardous waste _ 
1 Waste Oil 5.1 of Sch -I | 40Ltrs/Amum Shall be sent to authorized 

recyclers/reprocessors. 

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder 

and further subject to the terms and conditions incorsorated in the schedule A, B enclosed Lo this 

order. 
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This consent is valid for manulaciure the following products aiong with quantities only 

    

  

S.No. | Product Capacity 
1 — = = oo 

| Mining of Buiding Stone & Road Metal 115388.6 m/annum 

  

(Over an extent of 4.0 Ha} 

‘This combined order of consent & Mazardous Waste Authorizition shall be valid for @ period 

ending with the 31.12.2027, : 

   

JGINT CHIEF ENVIRONMENTAL ENGENEER 
Enel: Schedules A, B = 

To 
M/s, Sri. kK. Thirumal Reddy 
(4.0 Ha. Building Stoue & Road Motal Quarry), 

Sy.No. 1109, Ippagudem (¥), 
Station Ghanpur (M), Jangaon District 

Email Id: bhogvalaxmiassacisles20(emailcam 

Copy submitted to the Member Secretary, TSPCB, Board Office, ILyderabad for informat:on. 

Copy to the Environmental Engincer, TSPCB, Regional Office, Warangal for information and 

necessary action. 
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t. The apph 

& Ai    
Woasent .& 

SCHEDULE —A 

isnt shell make opoleating throagh online for cenexal ot Mamaeny parler 

Acts) and Authortention wnder WM Rules ci tess 
expiry of his: onder, along wit) prescribed fee dinder Watel ane) Air adi 

  

date oF io alas Tyepoayes Elsa 

  

&) for vibessirrerie: 

IW Auttoriaatiin dfthe Board: Theiappliciat tin alse amply for Auto Renewal 
ef the CPO ntleast 30 dayy before the expiry oF thik order az pur ie procedure uy a 
ligibthity stipulinest in the Muard CHrealardtt 19.1 1 2U1S:% 08.12.2075 (avgiialte iy Dsus 
Website: hipoftspeh 

be
 

ose pov rn/Papee/Ct reulars.eo3%) 

Gomecaliag: the fsctnal dete gr submission of false information’ febricawd data uel fete 

te comply with any ef the conditionssmentioned in this orde: msy resull dy withdrawal 
His usedee sid artray ation undar the provisions of rehewantiny latiew ctiitrel Acts, 

a
 

requirements, 

4. Any pets 

Seetier 

‘The jidustty may explore the possibility of Gipsing the sular eneroy 

wn aggrieved ‘by ir order made by the Stete Bored under § 

27 of Water Aci, 174 or Section 2) of Air Act, Los! aay : 
ihe date on whieh the onferis-commiuncated to lim, prefer 
antharity (hereirafier referred to asthe Appellate Authority). wonstinived under Section 24 
ofthe Water (Prevention and Sentrel of Pollution) Act, 1974 and Section 37 of the Air 
(Prevention and Control of Pollution) Act, 198 L. 

3. The Thoatl reserves its right ti madify above: concitions or sioulure ny funther 

fur Weir sneray 

    

tun 25, Section “5, 

hin whiny dase funy 
aniaypent as per P. 

  

eit. KS SUCH 

eanditions 

and to fake action including revoke of this order in the imerest of protection of publi 
health aod ceviranment. 

Specinl Conditions: 

\. The industry shull lake steps to reduce water consumption to the extcrit-moysible und 
consumption styall angst mnceed: thre, quantities mendoned! helew: 

  

S. No. Purpose — 
T i, t- Water sornkiing an hawl toads 
a SS 

  _   

Critinbeltdevelipment 

Domestic 

‘Lotal 

  

* The industry me ould comply with the National -dmbieat air genie 

Paral Consumpiton | 

  

ca a 
  LEAKED i 

amhiyis a4 {er Nari 

GOD notification dated. 18.41.2009 along the preniises.ofithe factory ad preseribed oelow: 
  

  

  

Stindards inpgim3: 
    

          

—SNoo Parameters _ | 
! [__ Particulate MatteqPMig) | 00 

"2 | Particulate Matter (PM2.5) | a0 _ 4 

a3 : S02 | 8 
te NOx _ im x0 

Noise Lavels: Da 

  

* {6-AM &) 10 PM) - 731B: (A) y time 
Night time (10 PM to.6 AM) - 70: d3 (A5. 

‘a
e ‘The midastey alia] Hot ineresse the capacity beyord whe pennitied capacity inreayea sacl Ns 

this order, without obtuining CFE/CFO.of the Guard. Phe industry shill not manvcaccurc 
ay Sxigacprodiats or extupcapacites without-obraining CHEMCEG of the Boxrd_ 

4 ‘The industry shall comm cut semi-mechanized open eher mininy nad! shall! cari scout mining 
of uiitine prong: & read metal quarry ivan areaof 40 Hea. onity. 

5 Atier lreddie. theiinenal itu requifed size baedeiilins and blaine, W saall Ge direct! 
Jotshed rita the trunic 

6. The industry shall adopt wer uiiling methed tn conte! dust cimssuns. Detey <felensvorn 

and shock tube initintion system for blasting shall be used sdous to reduce vibration and 
deat 
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7. Fugitive dust emissions from all the sources should be controlled regularly. The industry 

shal! provide water spraying arrangement on naul roads, loading and unloading and at 

iransfer points for dust suppressions. 

&. The industry shall take appropriate measures to ensure that the ground level 

concentrations shall comply with reviscd National Ambient Quality Norms notificd by 

MoL&l, Gol on dt.16.11.2009, 

9. The industry shal! scrupulously comply with conditions stipulated oy the DEIJAA, 

(District level Environment Impact Assessment Authority) in the Environmental 

Clearance order dated 31.10.2017 and extension of EC order dt: 03.12.2022 by the 

SEIAA (State level Environment Impact Assessment Authority).   

10. The industry shal] implement the following measures to reduce the air pollution during 

transportation of the mineral. 

* Road shall be graded to mitigate the dust emissions. 

Overfilling of tippers and consequeni spillage on the roads shall be avoided, The 

trucks shall be covered with tarpaulin. 

* Water shall be sprinkled at regular interval on the main on haul roads, loading and 
unloading and at transler points and other service roads to suppress the dust. 

il. The industry shali inpiement the following measures to reduce the noise pollution. 

* ‘The proper and regular maintenance of the venicles and other equipment. 

Limiting time exposure of workers to the excessive noise. Worker employed shall 
be provided with protection equipment and ear muffs. 

» Speed of the trucks entering or leaving the mine is to be limited to the moderate 
speed of 25 KMPH to prevent undue noise from empty trucks. 

12. The indusiry shall take measures to comply with the provisions laid down under Noise 

pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by 
NoL&F, Gol te control Lac noise to the prescribed levels. 

13. The industry shall provide ear plugs / muffs for the workers engaged in the operalions of 

REMM, ete. 

ha
 

a=
 . The industry shali construct garland drain and siltation pands of appropriate size for the 

working pit to arrest the Mow of silt and sediments. The water so collected shall be 
utilized for watering the mine area, roads, green belt development, etc., The drains shali 

be regularly de-silted particularly after monsoon and maintain properly. 

+ 

. The industry shall collect solid waste Le., overburden {top soil and rock waste) properly. 
The topsoil shall be stocked properly with proper slope with adequate measures and 
should be used for plantation purpose. 

16. The rock waste shail be dumped in the dump yard within the quarry icasc, Under no 
circumstances, the industry shall not dump the overburden soil outside the quarry leases 

arca. The Board is constrained to revoke the CFO issued by the Board in case overburden 

soil is dumped outside and also if complaints were received from the surroundings 

without any further notice. 

17. The industry shall adopt the following measures to control erosion of dumps: 

« Retention/toc walls shall be provided at the foot of the dumps. 

* Worked out slopes are to be stabilized by planting appropriate shrub / grass specics 
aa the slopes. 

18. No change in mining technology and scope of working should be made without pnor 
approval from the Board. No further expansion or modification in the mine shall be 
cared out without prior approval from the Board. 

19. The industry shall take measures for refilling of the mine with ash, overburden waste and 

the mine shall be brought to the original condition. 

20. ‘The industry shall stack the top soil properly with proper slope with adequate measures. 

21. The industry shail develop greenbelt as per norms j.c 33% of the total area along the 

boundary of the unit and also in the vacant places within the premises.



22. The industry shall comply with all the directians issued by the Board from time so time, 
23. Consealing the factual data or submission of false information / fabricated data and 

failure to comply with any of the conditions mentionec in this order may result in 
withdrawal of this order ard attract action wnder the provisions of relevant pollution 
contrel Acts. 

24. The Board reserves its right to modify abcve conditions or stipulate any “ucther 
conditions in the interest of environment protection. 

25. This Order is issued to the industry witacut prejudice to the action taken by the Task 
Force of the Board. The conditions stipulated in this orde- are without any prejudice co 
niguis and contentions of this Board in any Hen’ble court of Law. 

(See Rule 622)) 
[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR 

OPERATAOR HANDLING HAZARDOUS WASTE} 

2. The industry shali give top priority for waste minimization and cleaner production 
practices. 

2. The industry shall not store hazardous waste for more than 120 days as per the Hazardous 
& cther wastes (Management and Transboundary Movement) Rules, 2615 and its 
amendment thereof. 

3. The industry shall store Used / Waste Cil and Used Lead Acid Batteries in a secured way 
tn their premises till its dispesal. 

4. The industry shall not dispose Waste cils to the traders and the same shall be dispesed zo 
the authorized Reprocessors ’ Recyclers, 

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on _ 
buyback basis. 

6. The industry shall take necessary practical steps for prevention of oi] spillages and carry 
over of oil from the premises. 

The industry shall maintain good housexeeping & maintain prover records for Hazardous 
Wastes stated in Authorization. 

8. The industry shall dispose the e-waste to authorized recyclers / dismantlers only. 

re
 The industry shall submit the condition wise compliance report of the conditions 

stipulated in Schedule B & C of this Order on half yearly basis to Board Office, 
Ilyderabad and concemed Regional Office. ™ ata 

4 é os 
a ml 

JOINT CHIEF ENVIRONMENTAL ENGINEER To x ; 

M/s. Sri. K. Thirumal Reddy 

(4.6 Ha. Building Stone & Road Metal Quarry), 
Sy.No. 1169, Ippagudem {V), 

Station Ghazpur (M), Jangaon District. 
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AN NEXURE - 17 

  

    

CONSENT & HWA ORDER (RENEWAL) 
ORANGE CATEGORY 

Consent Order No: 220524204697 Bt 24.12.2922 

      

    

   

  

   
wage andor rede 

(Prevention & Controf of Pollutian, 
plant under section 27/22 of Air (Prove: } 

ie {hereo! end Authorization / Renewal of Authonzat 
Hazardous Wastes (Management, Handling & Transboundary. Movement 2016 Liens Ss thereo?}, 

        

a 

      

a, on 26/26 of the Water (Prevanion & Gentro! of 
r (Prevention & Control of Pollution) Act 1981 and 

’ jar the provisions of HW (ME & TM) Rules, 2016 
‘the Rules’) and amendments thereaf and the rules and ade there ‘iis. Shriya Constructions is located at S¥.No. 1106 & 4497, Ppagudem [V), Station Ghanpur (). Jangaon District (hereinafter referred to as “the : f ) and the siy 's authorized to operate the industr at plant to disch= ige 

S$ trom the outlets and the ou artity of Emissions per hour from the chimps: vs. by operat’ ng pollution centrol equipment, as detailed below 

    

   
    

   

  

Bots 
   

    

           

') Out lets for discharge of Effluenis: 

  

Outlet ‘Description ~ "Max Dally | Point of Disposal a 
No. Discrarge 

ay (KLD | ; _ 
7 Damestic 18 Septic lank followed by soak pit 

  

ii} Emissions from chimneys: 

Chimney” Description of chimney _ 
ea = soe a eel Altached to DG set of capacity 2x25G KVA 

  

iii)      tion No. 22052421 Dt. 24.12.2622 

HAZARDOUS WASTE AUTHGRISATION 
{FORM ~ Il} 

{See Rule 6 (2}] 

. Shriya Constructions is located at Sy.No. 1108 & 1107, ippagudem (V), Station 
npur (M)}, Jangaon District is hereby granted an authorization to oserate a Facility for 

aoliection, reception, storage, treatmant, transport and disposal of Hazardous Wastes nariely: 

    
+ HAZARDOUS WASTES WITH RECYCLING OPTION: 

  

Sh Name of the ‘Stream | Quantity’ Point of Disposal 
No. Hazardous Waste oe i a 

1 Waste O21 5.1 of SOLPA Shall be disposed to 
Schedule -4 Autharized Reprocessors / 

. a Recysiers - 
_ Other Waste aa _ _ 

2. Stene Dust - SC TPD Shall be disposes to road 
cantractors & brick 

Manufacturing units



This consent order is valid to produce of the following 

ory. oe — 

‘Sz Product 

Ne, 

Stone chips 

    

  

= Varims 

This order of Consent & Hazardous Waste 4 

31.10.2032. 

to 

Nis. Shriya Consiructions, 

Sy.No, 1106 & 1407, ippagudem (VJ, 

= provision of ‘tne Acis 1 

  

ang > 

   

Station Ghanpur {(M}. Jangaon Gistriet. 

  

HT COP EOMF 

  

products along with quantities 

Gapacily 

500 TPD 

  

   

  

torization is valid for & period upic 

Sdi- 

MEMBER SECRETARY 

       



i
 

4 

  

The apolicant shall rake applications threagh online for renewal of Consent (under \Waier & 
Av Acts) and Authorization under HWM Rules at least 120 days before the date of expiry of 
this order, alcng with prescribed fee under Water and Air Acts far chtzining Consent & WV 
Authorization of the Board The applicant can also aoply for Auto Rerewa! ef the SFO 
atleast 30 days before the expiry of this order as per the procedure and eligibility stipuleted 
in the Board Circular dt4$ 14.2015 & 08.12.2015 (avaliable :n Board's Website 
http iitsocs. cog gov in!Pases/Citelars aspx). 

This order is issued ir line with Board’s CFO order dt. 03.11.2047. cnecealing the factual 
data ar submission of false information, fabricated data and fa-lure ta comply with any of the 
conditions mentioned in this order may result in withdrawal of this arder ard attract actian 
under ihe provisions of relevant pollution contral Acts. The industry shall compiy with ail 
other conditions cf CFD order dt. 03.14.2047. Conceaiing is still app icabie. 

Any person aggrieved by an order made ay the State Board under Section 25. Section 26, 
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days fram the 
date on which the order is comreunicated to him, prefer an eppea’ es par Rules, te such 
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28 of 
the Water (Prevention and Cortrot of Pollution) Act, 1974 and Section 31 of che Air 
(Prevention and Contral of Pollutien) Act. 1981 

  

The Board reserves its right to modify above conditions or stipulate acy further condit-ans 
ang to take action inciuding revoke of this order in the interest of pretection of public health 
and environment 

SCREDULE-B 

The industry has paid sonsent fee of Rs 4.80,000/- for a period upto 37.16 2032 

The industry either paying annual fee o- total fee for Consented penod shall pay the 
balance fee as per the revised rates as applicable from time to time. 

Total Water Consumption shall net exceed : 21.0 KLD 

  

  

  

  

  

= Purpose “Quantity — 
No a 

x: : = Dust Supression Z 

so __ Green beit a 

2. : Domestic 
_ otal 

  

  

Tre industry shall not carryout any new activity without obtainng prior Consent for 
Establishment (CFE) and Consem for Cperatian (CFO) of the Board. 

The industry shall comply with the National Ambient Air Quality Standards as per 
Environment (Protection) Act 1986 (Rule 3(3B)). 

The Suspended Particulate Matter measured between 3-10 maters from the stone crushing 
unit shail not exceed 600 pgém3 

Sterndards for other parameters as mentioned in the National Ambient Air Quality Standards 
CPCS Notification No.B-28016/200/PCI-|, dated 18. 11.2009 

Noise Levels: Day time -(6 AM to 10 PM) - 75 dB (A) 
Night time - (10 PM to 6 AM) - 70 4B {A}. 

The emissions shall nat contain constizuents in excess of the preserined limits mentioned 
below 

  

Chimney Parameter Emission standards 
No. 

=a SPM TE maim 
 



  

   

      
   

  

1. E3.7 50% on oe O23 2u 
202) filed py Si Same So 

tures, Schathetti: Sens, Shen 

eindbsuy has eaidl E 

  

    

ai éhell dravide: sarmanent water sonkiing sysiel 13 at all fhe dust gamareting 

PETE, oe & Unloading pole, ainetar ool i invemel joass & oper arias 

    

   
     

atral ow sprayex! Incite form of ast 

    

    

     

      
sultadlE equismeny ane svoter, Misr 
290 Hicceertine site stome orisha 

25 Tank 

Cu     

      
    

    
  

     

  

     

    

    

   

5 Le and Vipvating soreens Sheilibe covers ! ancloged wit MS sheeis al 

Sfsian cf water serinkung: 

The ereher shall previde semi eicular VS corte sheets te ins Se! conveyris danrving 
‘aggregates ane dus 

2 Telescupia chutes shall be srovided al produc: unjgeding conveyor io prevent dust emission 
Guting tree fallot material iram height. 

v8 The Grusherwin capacily este 50 TPH siall é dosed ounkers for storage af dusi. The 
ayvst sitali be loaded intoiruske directly trom: if We! 

1% TH ae f wilh capacity ore than 60 TPH ulall eovide cedicetet closed storace aiiad 

witn WS Sheet for storage of dustwith weler sprwikirny arangemert     
   

   
   

> metais & aus 

VATE? SOFSyiNg Sy 

SE Owe will) lat eUlin) Sip 

Me SiS SUsning Wed 

  

1S The stone ¢ 

soundery, Th 

  

of at laes. 2G fh haight alone 
i dust snailioe less inan 20M 

ouid Faye & wink b 

WGK GT the siacked agareger 

    

   

  17. The creshars shell construc: meatal roads wittin ie premises, 

#. The plant area inckicing roads and open ete «| Se regulary cleaneé and wettec, The 
duel sesureuleled Initne crushing area shall s¢ culllectsa ana disdosed regularly 

  

       

   

  

     

     

  

1S. ae aizening of water ant nayziee shell oe carried Out te avoid ctdieng, A fugr 

5 é ie crusher units, Say piles or 
eened up requiedy, The sumac 

Susiied aggitusies should he 4 ti eatin WEIGr spraying 

20 Tne Wousty she) oparee air Poulton Sony Wat scrubleer canines       

i he = Hot nia pine. 

  

fel the Gus / tus Gas ScUSsians Gereareter 

24 The indusry shell requiesly carryout sermdiig of weler ol aw, ieterial loediag “are om 
WSNStS} Points to CONG) Giant emissions pertzining tu Hat mix plant 

22. The crushers: shiall imscall flaw meters to Ineasure wale congumiption for duet suppresaivic 
‘and greanbeall development 

    

    

25. The ctusners shill provide separale energy “Aglan Si dallutan coritral device 

      

pollution shall be controlled by provicing aooust enciesures ta ihe aauipmar 

a0 cegular friaimenad it: of the are phing. scree Wing BOG isading 

4E The indusiry shell met cause any fir folate: f Ges: nuizenge te me -Rueroundine 
SVithAmMeet 

  

26, The industzy 
the Suze & 

a ¢. = I 
Leh Re lallowing raserés ane she sae Souls be siHu= evniten = Is 

Hing ina inspection      

  

6) Dally procuction details: 
EB) Log Bouke far solititien corral systaiie. 
c) Daily schd weste cénersted and dspessa 

  

27. The ingustry spall sxe necessary.imessuires wo cory] MMUGHEVe EMmUssions 

25 The incusuy sql aheall ecsunonary ene patsy wigesures auring process speravens 

29 The ynausty snall compiywittr all the directions shiuedi by ne Bosh irom sine 16 tne 

        

e
e
 

     



39. 
4a

) 
ah
 

32. 

33. 

aa
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wo 

To 

  

Goncealing the factual data or submission ef false information / fabricated date and feilure to comply with any of the conditions mentioned in this order may “esul! in withdrawal af tis orcer and attrac! achon under the provisions of relevant solluition coniral Asis 

. The Board reserves ite tight to modify above conditions or Stipulate eny further cencitions in the interest of enviranment protection, 

The applicant shall submit Envirénment Statement in Form V to the Regional office be‘are 30th September of every year 2s per Rule No 14 of E(P] Rules. 1986 & amendments thereat 

The conditions stipulated in this oder are without any prejudice to rights end contentions of this Board in any Hon'ble court of Law 

SCHEDULE -C¢ 
[{ see rule 5(2)} 

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING 
HAZARDOUS WASTES |] 

- The construction project should givé top priority for waste -mimmization and carer production practices 

- The project should not store hazardous waste for more than 180 days gs per the Hazardous and other Wastes (Management and Transboundary Movement} Rules. 2016 and amendments thereof. 

The oroject should store Used / Waste Oil and Used Lead Acid Batteries in a secured way in their premises till its disposal, 

The project should not dispose Waste ils to the traders and the same should be d'sposed {9 the authorized Reprecessors? Racyclers 

The project should dispose Used Lead Acid Batteries to the manufacturers / ceslers on 
buyback basis. 

. The project should take necessary practcal steps for prevention of cil spillagss and carryover of oil from the premises. 

The aroject should maintain good housekeeping & maintain proper sesords for Hazardous 
Wastes stated in Authorisation. 

‘The project should dispose the e-waste to authorized traders / recyclers / reprocessors only. 

The project should submit the condition wise compliance report of the conditions stioulated 
in Schedule B & C of this Order on half yearly basis to Board Offce, Hyderabad and 
cancermed Regional Office. 

Sdi- 
MEMBER SECRETARY 

M/s. Shriya Constructions, 
Sy.No. 1196 & 1107, Ippagudem (V), 
Station Ghanpur (M), Jengaon District. 
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GOVERNMENT OF ANDHRA PRADESH ANNEXURE-IV 
ABSTRACT 

Air (Prevention and Control of Pollution) Act, 1981 — Amendment to 2ule Air (Prevention and 
Control of Pollution} Rules, 1982 — Notification — Issued. 

ENVIRONMENT, SCIENCE & TECHNOLOGY (ENVIRONMENT) DEPARTMENT 

GO Ms, No. 2, Dated: 23™ January, 1995 
Read the “cilowing: - 

GO Ms No. 36, EFES&T (ENV} Department, dated 23.08.1982. 
GO Ms No. 51, EFES&T (ENV* Department, dated 04.06.1987. 
GO Ms No. 27, EFES&T (ENV) Department, dated 19.04.19¢4, 
Member Secretary, APPCB, DO Lr. No.4411G/Emp.Com/9-1069, detec 28.11.1994. a

n
 
S
s
 

ORDER: 

In pursuance of Board Resolution 924 communicated in the DO letter 4" -2ad above, 

after careful examination of the proposal of A.P.Pollutian Control Board, the Government 

approve the following notification: - 

The following shall be published in the next extraordinary issue of Andhra Pradesh 

Gazette. 

NOTIFICATION 

In exercise of the powers conferred by Section 54 of the Air (Prevention and Control of 

Pollution) Act, 1981 (14 of 1981), the State Government hereby makes the following 

amendments to GO Ms. No. 27, dated 19.04.1994 of Environrnant, Science & Technology 

Department, under Ai- (Prevention & Contrel of Pollutien) Rules, 1982, issued with GO Ms. No. 

36, Environment, Sdence & Technology Department, dated 23.03.1982 as subsequently 

amended. 

AMENDMENT 

In the said rules, in Rule 29-A, in Schedule-II, for the list of 116 polluting industries in 

Smail Scale Sector, the following list of 60 polluting industries in small scale sector shall be 

substituted: - 

SCHEDULE-IV 

(SEE RULE 29 (A)) 

LIST OF POLLUTING INDUSTRIES IN SMALL SCALE SECTOR 

31 Cement 

D2 Asbestos and Asbestos products 

03 Refractories & Ceramic products 

04 Calcium Carbide 

G5 Mining projects other than minerals 

C6 Lime manufacture 

C7 Dry coal processing / mineral processing industries like ora slatering / 

benefication, pelletization, pulyerization etc.,



08 

09 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

38 

39 

  

Coke making, coal liquification and fuel gas making industries 

Stone crushers 

Fermentation and Distillery units 

Basic Drugs and Pharmaceuticals 

Sugar 

Fertilisers (Sme jer units] & micro nutrients 

Dye & Dye intermediates 

Sulphuric Acid 

Petrochemical intermediates (such as DMT, Caprotactum LAP etc.,) 

Industrial explosives (including detonating fuse, safety fuse, nitrocellulose, 
electric generator, gum powder etc.,) 

Hydrocyanic acid and its derivates 

Alkalies (such as Soda ash, precipitated calcium carbonate, potassium hydroxide 
etc. 

Paints, pigments and varnishes. 

Resins 

Photographic chemicals 

Process involving chlorinated hydrocarbon 

Pesticides, insecticides, fungicide and herbicides (technical & formulation) 

Potassium Permanganate 

Manufacturing cf lubricating oils 

Grinding of Zirconiurn ox de 

Pulp, Paper Boa-d and News Print 

Tanneries 

Synthetic Rubber 

Butyl Rubber Tyres and Tubes 

Retreading of ali types of tyres 

Iron and Steel Production 

Extraction and recovery of Zinc / Copper / Aluminium and Lead 

Metal Castings and Foundries 

Ferro Alloys 

Industries involving operations such as Pickling, degrensing, nitriding and 
phosphating 

Nickel and Caditm Batteries



@ 
40 Storage batteries (integrated with manufacture of oxide, lead and lead antimony 

alloy. 

41 Incineration plant for hazardous and non-hazardous wastes 

42 Electroplating and Galvinizing 

43 Welding Fluxes and electrodes. 

44 Manufacturing of power driven pumps, compressors, refrigeration units, fire 
fighting equipment etc., (excluding assembling units), 

45 Industrial gases (Nitrogen, Oxygen, Carbondioxide, Hydrogen, Acetylene etc) 

46 Glue and Gelatine 

47 Chlorine, Fluorine, Bromine, Iodine and their compounds 

48 Glass and Glassware 

49 Textiles (excluding handlooms and power looms upto 50 hp) 

50 Textiles, Dyeing and Printing. 

51 Surgical cotton and sanitary napkins. 

52 Milk products (Skimmed milk, pasteurized milk, condensed milk, rcik powder 
and baby food). 

53 Soap and Detergents (except cottage soap and detergent industries). 

54 Vanaspathi, Hydrogenated and refined and solvent extracted cils. 

55 Aquaculture project more than 5 hectares. 

56 Slaughtering of animals, rendering of bones and processing 

57 Processing of fish and prawn 

58 Fruits and Vegetables Processing. 

59 Cashew Nut Industries. 

60 Tobacco re drying 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

D. RAMAKRISHNAIAH 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 

The Member Secretary, A.P.Pollutior Control Board, Hyderabad. 
The Director of Printing & Stationery and Stores Purchase, Hyd. 
He is requested to publish the above notification in the Extraordinary issue of A.P.Gazette and 
supply 100 copies of the Gazette Notification soon after its publication. 

Copy to: 

The Principal Secretary to Govt., Industries & Commerce Department. 
The Commissioner of Industries, A.P. Hyderabad. . 
The Vice Chairman & Managing Director, State Finance Corporation, Hyderabad. 
The Secretary to Govt., of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Compiex, New Delhi.



  

[S } 

The Central Pollution Control Board, New Delhi, Perivesh Bhavan, Arjunnagar, New Dethi-110 
32. 

The General Administration (PEMB) Department. 
The Law (L) Department. 
The SF / SC 50 copies. 

// FORWARDED BY ORDER // 

Sd/- 
SECTION OFFICER



GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

Air (Prevention and Contrel of Pollution) Act, 1981 -— Amendment to Rule 29 of Air 
(Prevention and Controi of Pollution) Rules, 1982 — Notification — Issued. 

E RONMENT, FORESTS, SCIENCE & TECHNOLGGY (E DEPARTMENT 

GO Ms. No. 81, Dated: 22"° May, 1996 
Read the following: - 

GO Ms No. 36, EFES&™ (ENV) Department, dated 22.06.1982. 
GO Ms No. 51, EFES&7 (ENV) Department, dated 04.06.1987. 
GO Ms No. 27, EFES&? (ENV) Department, dated 1$.04.1994, 
GO Ms No. 2, EFES&T (ENV) Department, dated 23.01.1995. 

Member Secretary, APPCB, DO Lr, No.44110/Emp.fom/9s, dated __.02.1996. 

  

e
a
 

ORDER: 

In pursuance of Board Resolution No. 977 communicated in the DO letter fifth read 

above, after careful examination of the proposal of the Andhra Pradesh Pollution Controi Beard, 

the Government hereby approve the following notification: - 

2, The following notification will be published in an extraordinary issue of the Andhra 

Pradesh Gazette. 

NOTIFICATION 

In exercise of the powers conferred by Section 54 of the Air (Prevertion and Control of 

Follution) Act, 1981 (Act No. 14 of 1981), the Government of Andhra Pradesh hereby mekes the 

following amendment to Air (Prevention & Control of Pollutior:) Rules, 1982, issued with GO Ms. 

No. 36, Energy, Environment, Science & Technology Department, dated 23.03.1982 as 

subsequently amended fram time <o time. 

AMENDME 

In the said rules, in Rule 29-A, in Schedule-IV, in the list of polluting industries in Small 

Scale Sector after the entry “60 tobacco redrying” already nctifed the “ollowing shall be added 

namely: - 

“61. Paraboiled Rice Mill. 

62. Barium Carbcnate & Barium based products, 

63. Oil reclaimation units. 

64. Cashew industries”. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

DOr. C.S.RANGACHARI 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 

The Member Secretary, 
Andhea Pradesh Pollution Control Board, 

Maitrivanam, HUDA Complex, 

S.R.Nagar, Hyderabad ~ 38.



  

To 

The Director of Printing & Stationery and Stores Purchase, Andhra Pradesh, Hyderabad. 
He is requested to publish the above natification in the Extraordinary issue of A.P.Gazette and 
supply 100 copies of the Gazette Notification soon after its publication. 

  

Copy to: 

The Principal Secretary to Govt., Industries & Commerce Department. 
The Industries & Commerce Department. 
The Commissioner of Industries, A.P., Hyderabad. 
The Vice Chairman & Managing Director, State Finance Corporation, A.P., Hyderabad. 
The Secretary to Govt., of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Complex, New Delhi. 
The Central Pollution Control Board, New Delhi, Perivesh Bhavan, Arjjunnagar, New Delhi-32. 
The General Administration (PEMB) Department, A.P., Hyderabad, 
The Law (E) Department, A.P., Hyderabad. 
The SF / SC 50 copies. 

// FORWARDED BY ORDER // 

Sd/- 
SECTION OFFICER 

@) 
 



(2 

Water (Prevention and Control of Pollution) Act, 1974 — Amendment to Rule 32 of Water 

(Pravention and Contro! of Pollution) Rules, 1976 — Notification — Issued. 

GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (E DEPARTMENT 

GO Ms, No. 85, Dated: 22" September, 2001 
Reac the following: - 

a
 GO Ms No. 1, EEFS&T (ENV) Department, dated 23.01.1995. 

2. GO Ms No. 80, EFS&T (ENV) Department, dated 22.05.1996. 
3. From the M.S., APPCE, Hyd DO Lr.No.10/PCB/CFE/Board Meet/95-1475, dated 

02.02.2000. 

ORDER: 

The Member Secretary, Andhra Pradesh Pollution Control Board in his letter 3 read 

above, has stated that the “Chemical units” are causing pollution in the form of Air, Water and 

Solid Waste etc., and they are not included in the list of 64 categories of SSI units which has 

prescribed in the Water (Prevention & Control of Pollution) Rules, 1976 issuec in GO Ms. 

No.559, HMA&UD Dept., dated 04.12.1976 and requested the Government to include the 

“Chemical Industry” in the said rules. After careful examination of the proposal of the 

A.P.Pollution Control Board, the Government hereby approve the proposal to include the 

chemical industry in the list of industries already specified in the said rules. 

2. Accordingly, the following Notification will be published in the Extraordinary issue of 

the A.P.Gazette dated 22 September 2001. 

NOTIFICATION 

In exercise of the powers conferred by Section 64 of the Water (Prevention and Control 

of Poilution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh hereby 

make the following amendment to the Water (Prevention and Control of Pollution) Rules, 1976 

issued in GO Ms. No. 559, Housing, Municipal Administration and Urban Development 

Department, dated the 4° December, 1976 as subsequently amended from time to time. 

AMENDMENT 

In the said rules, in rule 32-A, in Schedule-IV, in the list of polluting industries in Smail 

Scale Sector, after the entry “64 cashew industries”, the following shall be added, nameiy: - 

“65, Chemical Industries”. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

V.P.JAUHARI 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 

The Member Secretary, A.P.Pollution Control Board, Hyderabad. 
The Director of Printing and Stationery and Stores Purchase, Hyderabad.



  

@ 
(He is requested to publish the Extraordinary issue of A.P.Gazette and supply 100 copies 
of the Gazette Notification soon after its publication). 

Copy to: 

The Principal Secretary to Govt., Industries & Commerce Department, A.P, Hyderabad. 
The Vice Chairman & Managing Director, State Finance Corporation, A.P., Hyderabad. 

The Secretary to Govt., of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Complex, New Delhi. 
The Central Pollution Control Board, New Delhi, Perivesh Bhavan, Arjunnagar, New Delhi—32. 

The General Administration (PEMB) Department, A.P., Hyderabad. 
The Law (£} Department, A.P., Hyderabad. 
The SF / SC 50 capies, 

// FORWARDED BY ORDER // 

Sd/- 
SECTION OFFICER



(23) 

Water (Prevention and Control of Pollution) Act, 1974 — Amendments to Rule 32 of Water 

(Prevention and Cortral of Pollution) Rules, 1976 — Notification — Issued. 

GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

ENVIRONMENT, TS, SCIENCE & TECHNOLOGY (ENV) DEPARTMEN’ 

GO Ms. No. 23, Dated: 22.02.2007 
Read the follewing: - 

1. GO Ms Ne, 85, Environrnent, Forests, Science & Technology (ENV) Gepartment, 
dated 22.09.2001. 

2. GO Ms Ne. 86, Environment, Forests, Science & Technology (ENV} Gepartment, 
dated 22.09.2001. 

3. From the Member Secretary, Andhra Pradesh Pollution Control Board, Letter 
No.51/PCB/CFE/Plastics/06-710, dated 24.07.2006, 

GRDER: 

The Member Secretary, Andhra Pradesh Pollution Control Board in his letter 3% read 

above, has stated that the “the plastic carry bags/container manufacturing units of virgin 

plastics or recycled plastic or both and plastic recycling units” are causing pollution in the form 

of Air, Water & Solid Waste etc. They are not included in the list of 65 categories of polluting 

industries in the Small Scala Industries Sector which are identified by the Board till now. 

The Member Secretary, Andhra Pradesh Pollution Control Board, has therefore requested 

the Government to include the “the plastic carry bags/container manufacturing units of virgin 

plastics or recycled plastic or both the plastic recycling units” as 66" category of polluting 

industry in the Small Scale Industries Sector. 

After careful examination of proposal of the Member Secretary, Andhra Pradesh 

Pollution Control Board, the Government hereby approve the proposai to include the “the plastic 

carry bags/container manufacturing units of virgin plastics or recycled plastic or both the piastic 

recyding units” in the list of industries as 66 category of polluting industries in the Small Scale 

Industries Sector. 

Accordingly, the following Notification will be published in the Extraordinary issue of the 

Andhra Pradesh Gazette dated 26.02.2007. 

NOTIFICATION 

In exercise of the powers conferred by Section 64 of the Water (Prevention and Control 

of Pollution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh hereby 

make the following amendment to the Water (Prevention ard Control of Pollution) Rules, 1974 

issued in GO Ms, No. 559, Housing, Municipal Administration and Urban Development 

Department, dated the 4° December, 1976 as subsequently amended from time to time. 

AMENDMENT 

In the said rules, in rule 32-A, in Schedule-IV, in the list of solluting industries in Small 

Scale Sector, after the entry “65 chemical industries”, the following shall be added, namely: -



e) 
“66. The plastic carry bags/cortainer manufacturing units of virgin plastics or recycled 

plastic or both and plastic recycling units”. 

(BY ORDER AND IN THE NAFIE OF THE GOVERNOR OF ANDHRA PRADESH) 

JANAKI R. KONDAPI 
SPECIAL CHIEF SECRETARY TO GOVERNMENT 

To 
The Member Secretary, A.P.Pollution Control Board, Hyderabad. 
The Director of Printing and Stationery and Stores Purchase, Hyderabad. 

(He is requested to publish the Extraordinary issue cf A.P.Gazette and supply 100 copies 
of the Gazette Notification soor after its publication). 

Copy to: 

The Principal Secretary to Govt., Industries & Commerce Department. 
The Vice-Chairman and Managing Director, State Finance Corporation, Hyderabad. 

The Secretary to Govt., of India, MOEF, New Delhi. 
The Central Pollution Control Board, Arjuna Nagar, New Delhi. 
The Law (B) Department. 

/{/ FORWARDED BY ORDER // 

Sd/- 
SECTION OFFICER ...



@ Seamaoys TELANGANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, WARANGAL Ayers    idtar 

———S— 

  

‘el @ be” H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District — 506 GO1 
rar ANNEXURE- Vv 

M. VENKAT NARSU Phone No: 0870- en a 
ENVIRONMENTAL ENGINEER e-mail: €e-welit-lspebitel a     

  

  

Order No. 2500/IGN/025/PCB/RO-WGLA2021- FS Date: 4 ‘06. 202 

ACKNOWLEDGEMENT 
(For SSI Units other than 66 Categorics only) 

(See Rule No. 32-A of the Water (Prevention and Contrel Pollution) Rules 1994 and Rute No 
29-A of the Air (Prevention and Control Pollution) Rules 1994.) 

The Consent application submitted by M/s. Shriva Constructions (Ready Mix Conerete 
Plant) to establish and to operate their unit at Sy.No. 1108/4. [npagudem (V), Stn.Ghanpur 
(M). Jangaun District to produce Ready Mix Conerete Plant — 360 TPD is hereby 
acknowledged as the unit is not covered under Schedule No. IV & Ll of above said Rules. 
This acknowledgement is treated as consent of Telangana State Pollution Control Board, 
subject to the following conditions. 

  

  

  

In case, of any expansion or change in manufacturing process, raw materials os 
products, a fresh application shali be submitted. 

2. All the rules notified by the State and Central Governments under Environmental laws 
irom time to time, which are applicable to this unit shall be complied with. 

3. The industry shall comply with general standards notified by the Ministry of 
Environment znd Forest. Government of India vide extra ordinary Gazetted notitied 
No. 174, Dated 19" May 1993 as amended from time to time. 

4. The unit should not be established in residential area or clase to sensitive arzas such as 
Hospitals, Monuments, Schools, Zoological Parks. etc., 

The officials cf Telangana State Pollution Control Board may inspect the unit al any 
time to verify the compliance status and may also stipulale such conditions as ace 
deemed to be Bt. 

6. All the aggregates stacked in the premises shall not be more than 3 mts of height and 
Handling of Cement, Sand, Fine aggregates shall be carried out by covered conveyor 
system. 

7. Barvicading al_ arcund the peripaery of the plot boundary of height minimum 20 feet 
with tin sheets, samic may extend above with netlon clothing whenever recuired. 

8. Raw Material such as fine aggregates, coarse aggregates are to be wetted frequently. 

9. Storage silos shall be equipped with dust collection system such as bag filters. 

{0. Internal work area shall be conereted / asphalted. 

Il. Two level tyre washing facility shall be provided at entry and exit points for transmit 
mixture vehicles. 

12. Collection tank for collection of waste water generated from machine washing, truck 
washing etc shall be used for wetting of raw material so as to conserve water. 

13. The industry shall develop 33% of the total area as thick green belt all along the 
boundary of the unit. 

14. The industry shall maintain at a distence from the Road Land Boundary: 

National Highways - 50 mts, State Highways - 40 mts & MDR / Village Road - 20 mits. 

AA
 

Date: |}, ,06,2021 ENVIRONMENTAL ENGINEER 
€ a 

To Vink 

Smt. Kunduru Shobharani, : 
W/o. Kunduru Thirumal Reddy, 

Clo. M/s. Shriya Constructions (Ready Mix Conerete Plant), 

Sy.No. 1108/A, Ippagudem (Y), 
Stn-Ghanpur (M), Jangaon District 

Copy Submitted to: 

The Member Secretary, TSPCB, BO, Hyd for kind information. 
The Joint Chief Environmental Engineer, TSPCB, ZO, Hyd for kind information. 
The OM, DIC, Warangal Rural District for kind information. Le
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